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IN THE CENTRAL ADMINISTRATIVE TRI,AUNAL 

AHMEDABAD BENCH 

O,A.No. 364/93 

DATE OF DECISION 	5-7-1993 

Shrj B.N. Sur 	 Petitioner 

Shri P.M. Handa 	 Advocate for the Petitioner(s) 

Versus 

Union of India and Others Respondent 

Shri A}cil Kureshi 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	N.E • patel 
	

Vice Chairman. 

The Hon'ble Mr. 	V. Radhalcrishnan 	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shrj B.N. Sur 
Nehru Palia, Opp. Ranchbodji 
Temple, Gorwa, Vadodara 	 Applicant 

Advocate 	Shrj P.R. Handa 

Versus 

I. Union Of India, owing and represented 
by Director General, Department of Posts, 
Dak Ehavan, New Delhi 

Post Master General 
Vadodara Region 
Pratapganj, Vadodara 

Direcor, Postal Services, 
Vadodara Fegion, Pratapganj 
Vadodara. 

Sr. Superintendent of Post Office, 
West Division, Patheganj,, Vadodara 	Respondents 

Advocate 	Shrj -kjl iureshi 

ORAL JTJDGEME NT 

In 

O.A. 64  of 1993 
	

Dt. 5-7-1993 

Per Hon1ble Shrj N.B. Patel 	Vice Chairman. 

It appears thttthe applicant has filed an 

apceal dated 4th January 1993. The impunged order does not 

contain anything to show that the appeal preferred by the 

applicant is decided by the respondent no.3. The ounged 

order PP \to have been passed in exercisE 

under 	Rule 29, C.C.S (C.C.A) Rules, 

quashcd and set aside with the directi 
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to hear the appeal of the applicant dated 4th January 1993 

and also the proceedings initiated by the respondent no.3 

under Rule 29 and to dipose of the same by common order 

dealing with all the contentions raised by the applicant 

in his appeal as well as in the reply to the show cause 

notice issued to him. The respondent no.3. may also give 

personal hearing to the applicantif so demanded by him. 

The respondent no.3 is dircted to decide the appeal and 

the proceeding under Rule 29 within a period of 10 weeks 

from the date of the receipt of a copy of this order. 

The representqtion of the applicant dated 4th January 1993 

will be treatac by the respondent no.3 as the applicant's 

appeal and will be oritertained witout entering into the 

question of delay o limitation. It will be open to the 

applicant to contend before the respondent no.3 that the 

initiation of the :oceedings under Rule 29 of the C.C.S 

(C.c.A.) Rules, before the expiry of the apeal period was 

bad in law. 

2. 	In view of the above directions, Mr. Handa seeks 

permission to withdraw the application. Permission granted. 

Application stands disposed of as withdrawn. No order as to 

costs. 

(V. Raclhakrishnan) 
	

(N.s. Patel) 
Merrer (A) 
	

Vice Chairman. 
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CETIpICATE 

Certified that no fuher action is required tobe 

taken and the case is fit for consignment to the 

Record Room (Decjdd) 

Dated : 

Countersigned 

Signature of the ea1ing 
ssistant 

Section Officer/Court officer 
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